PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF JUGGILAL KAMLAPAT JUTE MILLS COMPANY LIMITED

Registered Office: Kamla Tower, Kanpur-208001, U.P.

This Public Announcement (PA) is being issued by the Manager to the Offer i.e., Chartered Capital And Investment Limited, on behalf of the Acquirer(s), M/s Rainey Parks Suppliers Private Ltd alongwith Persons Acting in Concert namely Mooldhan Advisory System (Pvt.) Ltd, Watermark Systems (Pvt.) Ltd and Kanishk Translink Pvt. Ltd , pursuant to Regulation 10 and Regulation
12 as required under the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 1997 (hereinafter referred to as "SEBI (SAST) Regulations, 1997") and subsequent amendments thereto.
1. THEOFFER 2.3.1 Watermark Systems (1) Private Limited, a Company incorporated under The Companies Act, 1956 as a Private Limited | 72 Assuming full acceptance, the total requirement of funds for the Offer for acquisition of 398440 equity shares of
1.1 M/s Rainey Parks Suppliers (P) Limited alongwith PACs, (hereinafter referred to as "Acquirer(s) and PACs") are making company and was registered with the Registrar of Companies, Maharashtra vide its certificate of incorporation dated March JKIML" at Rs. 6.25/- per share would be Rs. 24,90,250/- (Rupees Twenty Four Lacs Ninety Thousand Two Hundred
an Open Offer pursuant to Regulation 10 and Regulation 12 and in compliance with the SEBI (SAST) Regulations, 1997. There 4,2005. The company at present has its Registered Office at 1010, Makers Chamber V, Nariman Point, Mumbai - 400021, Fifty Only). As per Regulation 28 of SEBI (SAST) Regulations, 1997, Acquirer have opened an Escrow Account with
are no other acquirer or other entities/ persons who are or can be deemed to be Persons acting in concert for the purpose of Tel No.: 022- 22830285, Fax No. 022-22853211. HSBC Bank, Barakhamba Road, New Delhi-110001 and has deposited Rs 24,90,250/- (Rupees Twenty Four Lacs
this offer. 2.32 The present promoter (;f the Watermark Systems Private Limited are Mr. Arun P. Dalmia and Harsh A Dalmia. tl\fl]incgy TIB)#sand Two Hundred Fifty Only) being 100% of the total consideration payable to the shareholders under
12 The Acquirer have entered into a Share Purchase Agreement [SPA] on Tuesday, July 24, 2007 to acquire an aggregate of | 2,33  As on the date of Public Announcement, the shareholding details of the Company are as under: © Upen tler. ) - i
43,89,690 (Forty Three lacs Eighty Nine Thousand Six Hundred and Ninety Only) fully paid up equity shares of Rs.10/- each S No Name 9 No.of Shareps Y 73 Thle Accfutlrl]rerEhave dlfol‘y empc)t\{vetred M sﬁpanseé%:: Csa}\)g AFr(‘d |n}lt'et§tmer11tsl)_gn71lted, Manager tothe Offer, to realise the
representing 78.12% of the total paid up capital and voting rights of Juggilal Kamlapat Jute Mills Company Limited, a S P : 74 ‘ﬁ: i/lgnaeerfg ;ﬁgogg?m/s"eﬁem]:rgd CZ ital Agd Inve)stnsgﬁt?_imza heréb confirms that firm arrangements for
Company incorporated under the Companies Act, 1956 and having its registered office at Kamla Tower, Kanpur-208001, U.P. 1 Promoters/Person Acting in Concert 10000 * fndsan d?none for pavment hrouah vert fipable means are in place to fulfl they Offer Obliaations 9
(hereinafter referred to as "JKJML/the Target Company") from among the Promoter Group of the JKUML namely, Mr. Gaur Hari Total 10000 8 OTHER TERMSYOF'IF')H)I/E OFFER 9 P g ’
Singhania, Sushila Devi Singhania, Kavita Y Singhania, Yadupati Singhania, Yadupati Singhania & KavitaY Singhania, Gaur . ! - . .
Hargi’ Singhania & Yadupati S?nghania, RamapatigSinghania, l\?idhipatigSinghania, (govind Elari Singhania and Mganorma Devi | 234 Thebrief Financials of the Watermark Systems (1) Private Limited as per latest available balance sheet are as under: | 81 TL‘S{S?&V fﬂr::tesxlggg?éo ?r:‘g’é?fg”:igg Lﬁ‘ée;gf aicrgfmnaccisefrtoé?]:rr:aasreo:okrjsrzratir:)ilaquzz igf the shares received
Singhania and (hereinafter collectively referred to as Sellers) (1012766, 700000, 800000, 1003880, Rs.inLacs) u eding ; e acqu P " propor '
g - . . . ; . 82  The Letter of Offer with the Form of Acceptance cum Acknowledgement will be mailed to the shareholders (other than
4 6809,400000,1 5997,100,1 71 47& 23900 respectively -vCoIIectlt‘/er, the- Sale S.har“es ),ata price of.Rs. 5:1 0 (Rupees Five Particulars Year ended March 31, 2006 (Audited) parties to the Agreement) of "JKIML" whose names appear i the Register of Members of "JKIML" at the close of
and Paisa Ten Only) per fully paid up equity share payable in cash ('Negotiated Price"). The total consideration for the shares business hours as on August 28, 2007 (the "Specified Date"). The Letter of Offer will be mailed to such shareholders
tobe acquired as mentioned above is Rs. 2,23,87,419/- (Rupees Two Crore Twenty Three Lacs Eighty Seven Thousand Four Total Income 489 by September 11, 2007.
Hundred and Nineteen Only) and that resutted the triggering of SEBI (SAST) Regulations, 1997. The Offer is not as a result Profit After Tax 355 83  The shareholders of "JKJML" are eligible to participate in the offer anytime before the closure of the offer by sending
of global acquisition resulting in indirect acquisition of the target company. . Earmings Per Share (EPS) (in Rs.) 35,50 their Form of Acceptance cum Acknowledgement, original share certificate(s) and transfer deed(s) duly signed to the
1.3 The Acquirer(s) alongwith PACs intend to make an Open Offerin terms of the SEBI (SAST) Regulations, 1997 to the shareholders - - - Registrar to the Offer viz; Beetal Financial & Computer Services Pvt. Limited, having ts office at Beetal House,
of "JKJML" to acquire 398440 equity shares of Rs. 10/- each representing 7.10 % of the total paid up capital / voting share Book Value Per Share (in Rs.) 45.50 3rd Floor, 99, Madangir, Near Dada Harsukh Das Mandir, New Delhi-110062, Tel. No.: 29961281-82, Fax No.:
capital of "JKJML" at a price of Rs.6.25/- (Rupees Six and Paisa Twenty Five Only) per fully paid up equity share/ Voting Right Networth 455 29961284 Contact Person, Mr. Punit Mittal either by Registered Post, Courier or Hand Delivery (between 10:00a.m.
("Offer Price") payable in cash subject to the terms and conditions mentioned hereinafter, whose names appear on the register Retum on Networth (%) 78.02 t05:00 p.m. on all working days), on or before the date of closure of the Offer i.e. October 10, 2007 in accordance with
of members on Specified Date i.. e. August 28, 2007. - the instructions specified in the Letter of Offer & Application Form.
14 There are no partly paid equity shares in the company. 235 The Company is engaged in the business of System Management and Security Services. 84  Eligible persons to the Offer may also download a copy of the Letter of Offer and Form of Acceptance cum
15 Thisis not a competitive bid. 2.3.6 The Company being a Private Limited company is not a listed Company. Acknowledgement, which will be available on SEBI's website at http:/www.sebi.gov.in and can apply for the Offer
1.6 The shares of "JKJML" are at presentlisted on the U P Stock Exchange Limited (UPSE), Kanpur. The shares of the JKUML | 24  KanishkTranslink (P) Ltd. in such downloaded form.
have not been traded/ infrequently traded at the Stock Exchange where they are listed/ permitted to be traded during the | 2.4.1 Kanishk Translink (P) Limited, a Company incorporated under The Companies Act, 1956 as a Private Limited companyand | 85  The unregistered owners of shares are also eligible to participate in the Offer by sending their application in writing
preceding six calendar months prior to the month of this Public Announcement within the meaning of explanation (i) to was registered with the Registrar of Companies, West Bengal vide its certificate of incorporation dated September 12, 1994. tothe Registrar to the Offer on a plain paper stating the Name, Address, No. of shares held, No. of shares offered under
Regulation 20(5) of the SEBI (SAST) Regulations, 1997. The company at present has its Registered Office at 13, Noormal Lohia Road, Kolkata - 700007, Tel No.: 033- 22690681, the Offer, Distinctive Nos., Folio No., together with the original Share Certificate(s) and Transfer Deed(s) and the original
1.7 The Annualized trading tumnover during the preceding six calendar months ended June 2007 at the UPSE where the shares Fax No. 033- 22690681 Contract Note issued by the broker through whom they have acquired their shares. No indemnity is required from
_of the company are listed as follows: 242 The present promoter of the Kanishk Translink (P) Limited is Pradeep Kumar Toshniwal. The Company does not belong 86 :Jntrr?gisteretd ?hareholdgrts. Leterof Ofer he b Seopica i winaheN
- " - ) 1 nthe event of non-receipt of Letter of Offer, the eligible persons may send application on plain paper stating the Name,
game ofthe Total no. of equity Total no. of isted Annualized 243 fsﬂy tﬂfggiﬁmnc Announcement. the shareholding details of the C der: Address, No. of shares held, No. of shares offered under the Offer, Distinctive Nos., Folio No. alongwith all documents
tock Exchange shares traded shares trading turnover s ) g detalls of the Lompany are as under: 4 . .
. . as mentioned above, so as to reach the Registrar to the Offer on or before the date of closure of the Offer i.e. October
during January, 2007 (% to total listed shares) S. No. Name No. of Shares 10, 2007.
to Jung, 2007 . 1 Promoters/PACs 23,800 a.  Thefollowing collection center (s) would be accepting the documents as specified above:
UPSE i 5619600 Not Applicable Total 23,800 Name & Address Beetal Financial & Computer Services Pvt. Limited
1.8 Asthe shares of "JKJML" have not been traded! infrequently traded at all the Stock Exchange where they are listed/ — - - — - . Beetal House, 3rd Floor, 99, Madangir, Near Dada
permitted to be traded during the preceding six calendar months priorto the month of this Public Announcement, the Offer Price | 244 The Brieffinancials of the Kanishk Translink (P) Limited are as per latest available Balance Sheet are as under: Harsukh Das Mandir, New Delhi-110062
interms of Regulation 20(5) of the SEBI (SAST) Regulations, 1997 has been determined taking into account the following (Rs.in Lacs) Contact Person Mr. Punit Mittal
parameters: Particulars Year ended March 31,2006 (Audited) Phone Nos. 011-29961281/82
a | The Negotiated Price Rs. 5.10/-(Rupees Five and Paisa Ten Only) Total Income 130 FaxNo 011-29961284
b. Higlhzst Plr)ioe paidfbyI IAcquirer for acgluisition,;f any, Profit After Tax (134) E-mail beetal @rediffmail.com
including y way of allotment inapublio orlrig fsissue i i . 87  The Registrarto the Offer will hold in trust the shares/share certificate(s), Form of Acceptance cum Acknowledgement,
or preferentialissue during the 26 weeks prior o the date of PA | Rs 6.25 Eanigs Per Sare (EFTS) {nFs) ifany, ar?d the transfer deed(s), till the Acquirer complete their offer obligations in terms of the SEBI (SAST) Hegglations,
Book Value Per Share (in Rs.) 165.33 1997.
c. | OtherFinancial Parameters Based on the latest audited financial data Networth 39.68 88  Applications which are complete in all respect and which reach the Registrar to the Offer on or before the date of closure
forthe yearended 31stMarch, 2006 | Retum on Networth (%) ; of the Offeri.e. October 10, 2007, would be approved and accepted by the Acquirer. The payment of consideration for
1, | Return on Net Worth (%) Negative - - the applications so accepted will be made by crossed account payee cheque/demand draft/pay order. The intimation
2. | Book Value per share (Rs.) Negative 245 The Company is engaged in Real Estate and Property Investment. regarding acceptance of applications and payment of consideration will be dispatched to the shareholders by registered
3. | Eamingpershare (Rs.) Negative 246 The Company is notalisted Company. ) , , post atthe shareholders' sole risk. In case of joint holder(s), the cheque/demand draft will be drawn in the name of the
4. | Price Eaming Multiple (with reference to the _ 25 Acquirerand PACs may be entltled tobe apponntled onthe Board of Directors of thle Target Company after a period of 21 first holder and in case of unregistered owners of shares the consideration will be paid to the person whose name is
Offer price of Rs. 6.25/- per share) days from the date of this PA in terms of Regulation 22(7) of SEBI (SAST) Regulations, 1997. stated in the contract note.
- - - 26 Acquirerand PACs hold 830830 equity shares in the Target Company; the provisions of Chapter Il of SEBI (SAST) Regulations, | 8.9  Applications in respect of shares that are the subject matter of litigation wherein the shareholder(s) may be precluded
Therefore, based on the above parameters, the Offer price of Rs. 6.25/-in terms of Regulation 20(5) of the SEBI (SAST) 1997 are applicable to the acquirer and PACs and have made timely disclosures to the stock exchange. from transferring the shares during the pendency of the said litigation are liable to be rejected in case directions/ orders
Regulations, 1997 is justified. _ . . , . 3 INFORMATION ABOUTTHETARGET COMPANY regarding these shares are not received together with the shares tendered under the Offer.
1.9 The Acquirer and PAGs have acquired 830830 equity shares representing 14.78% of the total voting share capital of the target | 31 pys. Juggilal Kamlapat Jute Mills Co. Limited was incorporated on 19.12.1954 as a Public Company under Indian | 8.10  Inthe event of non-acceptance of any Appiication, allthe documents as forwarded tothe Registrar to the Offer will be
company during the 12 months period prior to the date of Public Announcement. . . Companies Act VIl of 1913 and being certified by the Registrar of Joint Stock Companies, Uttar Pradesh and Registrar of sentback to the shareholder at the address as perthe records of JKUML by registered post at shareholders' sole risk.
1.10° As ondate of this Public Announcement, the Acquirer and PACs holds in aggregate 830830 equity shares representing 14.78% Companies, Kanpur, Uttar Pradesh and has obtained Certificate of Registration from the Department of Company Affairs, | 8.11  All valid responses will be accepted subject to maximum of the offer made as per this public announcement. In case
ofthe total voting share capital of the target company. Government of India on 05.12.1970. of response in excess of this offer made by the Acquirer, the acceptances would be made on proportionate basis in
1.1 The Offer is not subject to any minimum level of acceptance from the shareholders i.. it is nota Conditional Offer. | 35 1 Authorized Share Capital of JKIML as on the date of Public Announcementis Rs 650 Lacs , Comprising of 25000, 6% consultation with the Manager to the Offer in accordance with the SEBI (SAST) Regulations, 1997.
The Acquirer will accept the equity shares of JKJML thos:e are tenderedin valid form interms of this offgr upt? maximum Income Tax Free Cumulative Preference Shares of Rs. 100 each, 25000, 4.5% Income Tax Free Cumulative Preference | 812 The Schedule of activities pertaining to the Offer is given below:
0f 398440 equity shares of Rs 10/- each representing 7.10% of the total paid up capital/ voting share capital of "JKJML". Shares of Rs. 100 each and 6000000 Equity Shares of Rs. 10 each and issued, subscribed and paid up share capital of Activity Day and Date
112 Neither the Acquirer, PACs, Sellers nor the Target Company has been prohibited by SEBI from dealing in securities, in terms the company is Rs 571.96 Lacs comprising of Comprising of 5000 6% Income Tax Free Cumulative Preference Shares of Date of Public Announcement July 30, 2007, Monday
of direction issued under Section 11B or any other regulations made under the SEBI Act, 1992. ) Rs. 100 each, 5000 4.5% Income Tax Free Cumulative Preference Shares of Rs. 100 each and 5619600 Equity Shares of — - i
1.13 The Manager to the Open Offer i.e. Chartered Capital & Investment Limited does not hold any equity shares in the Target Rs. 10 each. Specified Date August 28,2007, Tuesday
Company as on the date of this Public Announcement. 33 Thereareno partly paid up shares in the Company. Last date for a Competitive bid August 20,2007, Monday
3 ’ :__"“EORNLAT:?";ABOIPTTE, A(t:QIl.J'IR'ERd& PACS 34 The Targgt Company is a Sick !ndustrial Company registered with Honourable Board for Industrial & Financial Reconstruction Date by which Letter of Offer Will be posted to the shareholders September 11,2007, Tuesday
g ainey Farks suppliers Frivate Limite ) ) ) o (BIFR) vide case No. 149/91 in 1994. Date of Onening of the OFf Sentember 212007 Frid
2.1.1 Rainey Park Suppliers Private Limited,  Company incorporated under The Companies Act, 1956 as a Private Limited | 35 jc ML has been engaged in the manufacture of conventional jute goods viz. Hessian and Sacking for catering to the ate ofYpening ot the Diier eptember 1, 2897, Friday
company and was registered with the Registrar of Companies, West Bengal vide its certificate of incorporation dated March domestic market. Date of Closing of the Offer October 10,2007, Wednesday
ggxzr\?g%;gzgggggy atpresent has its Registered Office at 49, Nalini Seth Road, Kolkata-700007. TelN0.033-22581073, | 36 The shares of *JKJML" are listed on The U.P. Stock Exchange Ltd, (UPSE), Kanpur. Last Date of Withdrawal of Acceptance October 05, 2007, Friday
2.1.2 The present promoter of the Acquirer Company are L N Mishra and Mr Amit Sarda. The Company belong to Sarda group. 87 Thebrieffinancials ofthe JKUML as per atest available balance sheet are as under: (Rs.InLacs) II;astt dafte for reV|S|.ng :he O:e_r prtllce/r;:mber (t)f sharesd ze‘:te:bzr;i:g::”d?
2.1.3 Asonthe date of Public Announcement, the shareholding details of the Company are as under: . ate of communicating Rejection/ Acceptance an ctober 2o, , [hursaay
S No. Name No. of Shares Particulars Year ended March, 2006 (Audited) payment for Applications accepted will be dispatched
1 Promolers/PACS 104000 Tota! Income 2126 o?fszg :::] |ts only for the purpose of determining the names of the shareholders as on such date to whom the Letter of
Total 104000 Profit After Tax (104.65) 9. General
2.1.4 The brief Financials of the Rainey Parks Suppliers Private Limited as per latest available Balance Sheet are as under: Earnings Per Share (EPS) (in Rs.) - 9.1 Shareholders who have accepted the Offer by tendering the requisite documents, in terms of the Public Announcement/
) Book Value Per Share (in Rs.) " Letter of Offer, can withdraw the same upto three working days prior to the date of the closure of the offer" i.e. latest by
_ (Rs.inLacs) October 05, 2007, by filling the Form of Withdrawal enclosed with the Letter of Offer. The Form of Withdrawal will also
Particulars Year ended March 31,2006 (Audited) Networth (4067.27) be available on the SEBI website http://www.sebi.gov.in.
Total Income 023 Return on Networth (in %) R 92  TheAcquirer can revise the price upwards upto 7 (seven) working days prior to closure of Offer and if there is any upward
Profit After Tax 001 revision in the Offer price by the Acquirer till the last date of revision i.e. September 28, 2007, the same would be
- 4 REASON_ FORTHE OFFEB o ) - informed by way of Public Announcement in the same newspapers in which the original Public Announcement had
Earnings Per Share (EPS) (in Rs.) - 41 The Acquirer and PACs are interested in taking over the management and control of JKUML. Thus substantial acquisition appeared and same price would be paid to all the shareholders who tender their shares in the Offer.
Book Value Per Share (in Rs) 91.09 of shgrgs and voting rights accompanied with change in control and management is the reason and rationale forthe | 9.3 Ifthere is competitive bid:
acquisition. i. The Public Offers under all the subsisting bids shall close on the same date.
Networth 94.74 42  The Offer to the Public shareholders of JKUML is for acquiring 7.10% of the total paid up capital / voting rights. After the | ii. As the Offer price cannot be revised during 7 working days prior to the closing date of the Offers/bids, it
Retum on Networth (%) B proposed Offer, the Acquirer along with PACs will achieve substantial acquisition of shares and voting rights, accompanied would, therefore, be in the interest of shareholders to wait till the commencement of that period to know the
with effective management control over the Target Company. final Offer price of each bid and tender their acceptance accordingly"
2.1.5 The Acquirer Company is engaged in manufacturing and selling of Jute and Jute related products. 43 The Offer to the shareholders of JKIML is being made in accordance with Regulation 10 & 12 of the SEBI (SAST) | 94 The Acquirer, PACs, Sellers and the Target Company have not been prohibited by SEBI from dealing in securities, in
216 The Acquirer Company being a Private Limited company is not a listed Company. Regulations, 1997. terms of directions issued under section 11B of SEBI Act. , o
22 Mooldhan Advisory System Private Ltd 44 The Acquirerand PACs are at present have no intention to change the existing line of business of the JKJML. 95 This Public Announcement would also be available on the SEBI's web site at http://www.sebi.gov.in. ,
221 Mooldhan Advisory System Private Limited, a Company incorporated under The Companies Act, 1956 as a Private Limited | 45 The Acquirer and PACs at present have no intention to sell, dispose of or otherwise encumber any significant assets of | 96 Pursuanttothe Regulation 13 of SEBI (SAST) Regulations, 1997, the Acquirers have appointed M/s Chartered Capital
company and was registered with the Registrar of Companies, West Bengal vide its certificate of incorporation dated March JKIML in the succeeding two years, except in the ordinary course of business of JKIML and its future policy for disposal And Investment Limited as Manager to the Offer and M/s Beetal Financial & Computer Services Pvt. Limited as
25,1974.The company at present has its Registered Office at 6 B, Clive Row, Kolkata - 700007, Tel No.:033- 22427673, Fax ofits assets, if any, will be decided by it's Board of Directors, subject to the applicable provisions of the law and subject Regstrartothe Offer. ) ) "
No’. 033-22906831 Y ' ' Y to the approval of the shareholders at a General Body Meeting of JKJML. 97 ;I;]hls’;ubllc Al:n?#ncé;af?went is issued on behalf of the Acquirer and PACs by Chartered Capital And Investment Limited,
222 The present promoter of the Company are Ashok Lal Rajak and Santa Sarda. The Company belong to Sarda group. 5  STATUTORY APPROVALS/OTHER APPROVALS REQUIRED FORTHE OFFER € Managertothe hier. - ) o o ) )
223 As 0?1 the da?e of Public Announfemim, the shareholdijng details of the Company are ZS u):]der: ¢ grovp 51 Asonthe date of Public Announcement, no approval from any Bank/Financial Institutions s required for the purpose of this | %8 IgeNDlreptors ofthe Acquirer Company, M/s. Rainey Parks Suppliers Private Limited having its Registered Office at
Offer, to the best of the knowledge of the Acquirer. , Nalini Seth Road, Kolkata-700007 and PACs accept full responsibility forlthe information contained in this Public
S. No. Name No. of Shares 52  Asonthe date of Public Announcement, to the best of the Acquirer's knowledge, no other statutory approvals are required Announcement (except for the information regarding the Target Company which has been compiled from the publicly
1 Promoters & Persons Acting In Concert 1618300 {0 be obtained for the purpose of this Offer. available information) and also for the obligations of the Acquirer and PACs as laid down in the SEBI (SAST) Regulations,
2 Public & Others 558000 53  The Offerwould be subject to all other statutory approvals that may become applicable at a later date before the completion 1997.
Total 2176300 ofOffer. N . . , Manager to the Offer Registrar to the Issue
54  SEBIhas the power to grant extension of time to the Acquirer for payment of consideration to shareholders subject to the
224 The brief Financials of the Mooldhan Advisory System Private Limited as per latest available balance sheet are as under: Acquirer agreeing to pay interest for the delayed period as directed by SEBI in terms of Regulation 22 (12) of the SEBI (SAST)
; Regulations, 1997, if there is any delay in receipt of statutory approval. If, however, the delay in obtaining the requisite
] (RS', inLace approval takes place on account of any willful default by the Acquirers, then provision contained in Regulation 22 (13) of
:atnllTUIars S Ma’°7h533‘ Al 55 IIt]he SAEBI '(SASJ)IIR?tghﬂaﬂort‘;y 1%97 ‘m alstotbttacome applitl:able. ired as above is refused ided in Regulation 27 CHARTERED CAPITAL BEETAL FINANCIAL & COMPUTER
F,o aft Zcf:tom: 6.29 5 0 ; . csqélgf(r SsAgT\;VIIR egrjl\iavtiolr?s?@g?. e statutory approval(s) required as above is refused as provided in Regulation AND INVESTMENT LIMITED SERVICES PVT. LIMITED
romR Aflor "ax : 6  CONTINUOUSLISTING OF SHARES INTERMS OF REGULATION 21(3) 13, Community Centre, East of Kailash, Beetal House, 3rd Floor,
Eamings Per Share (EPS) (in Rs.) 028 The Offer (assuming full acceptance) would result in public shareholding in the Target Company being reduced below the New Delni - 110065. ) 99, Madangir,Near Dada Harsukh Das
Book Value Per Share (in Rs.) 12.90 minimum level required as per the Listing Agreement with the Stock Exchange for the purpose of listing on continuous basis. Tel nc;:s.. . f2061411 ggggq S%} ?274’ Man,d'r'NeW Delh'.‘1 1 0962
Networth 20074 The Acquirer and PACs in terms of the provisions of Clause 40A of the Listing Agreement wil facilitate the target company E-mai axno.. Uil - 2 . E- Mail: beetal @rediffmail.com
. . ) ’ M . o P - - mail : charteredcapital @ gmail.com, Tel. Nos.: 29961281-82,
toraise the level of Public shareholding to the level specified for continuous listing as specified in the listing agreement delhi @ charteredcapital.net Fax No - 29961284
Return on Networth (%) 224 entered with the stock exchange within the time period as specified thereon and in consultation with Stock Exchange. apital.n " -
- — — 7 FINANCIAL ARRANGEMENTS Contact Person: Mr. Priyaranjan Contact Person: Mr. Punit Mittal
225 The Company is engaged in Finance & Invesiment Acfiites. 7.1 The Acquirer and PACs have adequate resources to meet the financial requirements of the Offer. The finance will be made
226 The Company being a Private Limited company is not a listed Company. ' throu r?internal financial resourc?es of the acauirers q ’ Date : 28.07.2007 Issued on behalf of the Board of Directors
23  Watermark Systems (I) Private Ltd g q ' Place : New Delhi and PACs by Manager to the Offer




